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1 am nare the House w ill join with 
me is conveying our condolence to 
tbe family erf R&izadA Hans Raj.

H ie House; may stand in silence for 
a minute to express its sorrow.

The Member* then stood in sflenee 
/or- a minute.

13.25 fen

PAPERS LAID ON THE TABLE

N o tif ic a t io n  issu ed  under  Rc q u is i-  
TIONINC AND ACQUISITION* OF IM ­

MOVABLE P roperty A ct

The Minister of Works, Honwlny and 
Supply (Slui K. C. Reddy): I beg to
lay on the Table a copy of Notifica­
tion No. S.O. 912, dated the 24th 
May, 1958, under sub—section (2) of 
section 17 of the Requisitioning and 
Acqisition of Immovable Property 
Act, 1952. {Placed in Library. See 
No. LT-736/58.3

O r dinan ces  prom ulgated  by the 
P resident

The Minister of Parliamentary 
Affairs (Shri Sstym Narayan Sinha>:
I beg to lay on the Table, under pro­
visions of Article 123(2)(a ) of the 
Constitution a copy of each of the 
following Ordinance^ promulgated by 
the President since the termination 
of the Fourth Session of Second Lok 
Sabha : —

(1> The Armed Forces (Assam 
and Manipur) Special Powers 
Ordinance, 1958 (No. 1 of 
1958). [Placed in Librorv- 
See No. LT-737/58-3

( 2) The Code of Criminal 
Procedure (Amendment) Or­
dinance 1968 (No. 2 of 1958). 
CP laced in Library. See
No. LT-7M/S8.3

<3> The Working Journalist* 
CFixatUm of Ratea of Wages) 
Ordinance, 1958 (No. 8 of 1958) 
DPfctead - <a Ltbrarv- SSwt 
No.

(4) The Banaru Hindu Univer­
sity (Amendment) Ordinance, 
1908 (No. 4 of 1958). [Placed 
in Library. See No. LT-740/ 
58.1

(5) The Sugar Export Promotion 
Ordinance, 1958 (No. 5 of 
1958). (Placed in L*it>rcLT~y. 
See No. LT-741/58.3

(6) The Mineral Oils (Additional
Duties of Excise and Customs) 
Ordinance, 1958 (No. 6 of 
1958). [ Placed in Ltbra-rv.
See No. LT-742/58]

Sta tem en ts  sh o w in g  ac tio n  ta k e n  
by  G o ver n m e nt  o n  A ssur ances

Shri Smtya Narayan Sinha: I beg to
lay on the Table a copy of each of 
the following statements showing the 
action taken by the Government on 
various assurances, promises and un­
dertakings given by the Ministers 
during the various sessions shown 
against each :----

< 1) Supplementary statement
No. IV, Fourth Session, 1958 of 
Second Lok Sabha fSee 
Appendix I, annexure No. 38.3

(2) Supplementary statement
No. VII, Third Session. 1957 of 
Second Lok Sabha. (See
Appendix I, annexure No 39. ]

(3) Supplementary statement No. 
X III, Second Session, 1957 
of Second Lok Sabha. [See 
Appendix I, annexure No. 40.1

(4) Supplementary statement No. 
X III. First Session, 1957 
of Second Lok Sabha. [See 
Appendix I, anneiaire No. 41-3

(5) Supplementary statement No. 
IX, Fifteenth Session, 1957 of 
First Lok Sabha. (See Appen­
dix I, annexure No. 42.3

A m e n d m e n t  to  the C inkm atoobaph  
(C enso rsh ip )  R ules

The ymrlls military Secretary to the

1 Wtlni (SSuri A. C. Joahl): On behalf 
o f I>r. Keskar, I  beg to lay on the
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£8hri A. C. Joshi}

Table, under sub-section <3) of section 
8 of the Cinematograph Act, 1952, a 
copy of the Notification No. GSR 506, 
dated the 5th July, 1958, making 
ccurtain further amendment to the 
Cinematograph (Censorship) Rules,
J 952. [Ploced ir» Librory. See 
No. LT -748/58]

A m e n d m e n t s  to  th e  R ubber  R u le s ,
1955

*riM» Minister of Commerce <Shrl
Kaaongo): I beg to lay on the Table, 
under sub-section 3 of section 25 of 
the Rubber Act, 1947, a copy of the 
Notification No. GSR 620, dated the 
19th July, 1958, making certain further 
amendments to the Rubber Rules, 
JSCSS. f Placed tn Library See
No. LT-749/58.3

Am endm ents to  J u te T e x tile s  
( C o n tro l > O rder

ShH Kannngo: I beg to lay on the 
Table, under sub-section (6) of section
3 of -the Essential Commodities Act, 
1985. a copy of Notification No. S.R.O. 
1552. dated the 7th July, 1958, making 
certain amendments to the Jute Tex­
tiles? (Control) Order, 1958 JPlaced 
in JL.ibra.rv See No. LT -750/58]

A m x n o m e n t s  to  T ea  R ducs

Slsrl Kanange: I beg to lay on the 
Table, under sub-section (3) of sec­
tion 119 of the Tea Act, 1953. a copy 
of the Notification No. GSR 554, dated 
title 5th July, 1958, making certain 
further amendment to the Tea Rules, 
1*54. [Placed in Library. 5ee No. LT . 
7$ 1/58-3

ConatcROK or answer to Stabbed 
Qujmimow No. 1910.

Slkri Xstm ga: X beg to lay on the 
a cojp-y the statement correct- 

Jatg Htft reply given on the 29th April* 
^98, tx> a fcippl»wnentaiy by R. Rama- 
ijjHliwn Chattlar on Starred Question 
life* 1910, xtsganOag Installation e l
JhaCttosnfttir liinwmi fPlaced in
jgt&rory. S «e Ha  i/r-753/58.J

Bw oros or T jaw r COMMXSBiOH

Shri Kasm go: On behalf o f Shri
Manubbai Shah, X beg to lay on the 
Table under sub-section ( 2) o f section 
18 of the Tariff Commission Act, 1901, 
a copy of each of the following 
papers:—

(1) Report (1958) of the Tariff
Commission on the Revision of 
Fair Prices payable to
Cement Producers.

(2 ) Government Resolution
No. Com-8(5)/58. dated the
30th June, 1958. (Placed in 
Library. See No. L T -753/58.3

(3 ) Report ( 1958) of the Tariff
Commission on the continu­
ance of protection to the
Bichromates Industry.

(4 ) Government Resolution
No. 9(1) -TH/M, dated the 1st 
August, 1958. [Placed in 
Library. See No. LT-754/58. J

A mendment to the NoM-Pmous 
Metais C o n tro l O rder

Shri Kannngo: On behalf of Shri 
Manubhai Shah, I beg to lay on the 
Table, under sub-section ( 6) of section
3 of the Essential Commodities Act,
1955, a copy o f the Notification No. SO. 
1384, dated 15th July, 1958, making 
certain amendment to the Non-Fer- 
rous Metals Control Order, 1958.
I Placed in Library. See No. LT-75S/’
58.]

StJMMAiv or Indiam Laboub Cow- 
rZKENCE PHOOUBPIWOe

The Deputy Minister of 1 w  
<Shri AWd A ll): X beg to lay on the 
Table a copy of the Summary oat Pro­
ceedings of the Sixteenth flaariBti o f 
the Indian Labour Conference held act 
Nalnital In May 1988. [Ftaeetf in Lib­
rary. See No. LT—750/583

Amehbmekt vo Ttwrn XMrurrfa^ Pmo- 
vtnmrr y u w

AM * Att: X beg to  lay on the 
Table, under twiIi MiiUhKi (S> d ( nigftort




